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(Hon'ble i\1r. Justice V. S, Malimath, Chairman)

The grieveF«e in this case is that the interim

order ©f the Tribunal has been violated. The interim

order directed the respondents to continue the

conplainant in service till a nominee ©f the Staff

'Selection Commiss ien beconses available. The cofiplainsnt

h<ad come before the Tribunal apprehending termination <sf

her ad-hec appointtaent v/hen the Tribunal made interim

order in the aforesaid terms. Uovi the respondents have

|jas3ed ..an order' to relieve the complainant w.a.f.

3,5.1991 consequent upon joining of an L.D.C. nominated

by the Staff Select ion G omEnission. This has been done

by order dated 9.5.1991. Copy of the order in this

behalf was placed for our perusal during the course of

^.^^rguments.
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2. Learned ceurasel for the petitioner submits that

there are other persons who are appointed laten than

her ©n ad-h©c basis, iMio are still continuling, v\^ere£S

the G©mpi«iiriiant has be«n relieved. This, according t©

.hira, is attributable "t®: a mis-rsading of the interim

order ©f the Tribunal. It is submitted that the

respondents should not be' permitted t© take advantage

of fais-readifsg or Esis-interpretting the order of the

Tribunal.

3, If we are satisfied that the respondents are

deliberately terminating the services ©f "toe complainant

by resorting to mis-interpretation er BJis-reading of the

interim ©rder of the Tribunal, we should be with the

complainant. But ©h a careful consideration of the

interim order, weffind it ..diff icult to accede ta the

cententien that there is any mis-reading of the

direction of the Tribunals The direction of the

Tribunal really does not give any scope for ambiguity

to give scope for mis-reading. The Tribunal has

directed the respondents to continue the coniplainant

in service till a nominee of the Staff Selection

Corrmission becomes available. The clear effect of

this direction is that the respondents are not under

an obligation to continue the conplainant in service orxe
/

a nominee ©f the Staff Selection Coaraission becoffies

available. It is not disputed that upon the nominee

©f the Staff Selection Commission becoming available,

then al©ne the order to relieve the complainanrt @f

^^_^her ad-hoc duties came to be made on 9.5.1991.
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4', vVe are, therefore, satisfied that there is n©

contravention sf the interim ©rder by the respordents.

Hence, the petition is dismissed. The rule is
j

accordingly discharged. No cests,

4/

( P. C. JAIN )
MEMBER (a)

22.1.1992

( V. 3. MALB'IATH )
CH AIRMAN


